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UPON hearing the counsel the Court made the following
ORDER

Respondent No.2 has died. No steps have been taken for
bringing on record the proposed LRs of deceased respondent
No.2. Learned counsel for the appellant states at the Bar
that it 1is not necessary to bring the proposed Lrs of
deceased respondent No.2 on record more particularly when the
respondent No.2 was ex parte in the High Court and his wife
namely, respondent No.3 is already on record in the matter.
This statement 1is taken on record. The effect of
non-impleadment of LRs of deceased respondent No.2, if any,
can be considered at the time of final orders.

List the matter before the Court.

(VINOD KR.JHA) (RENU DIWAN)
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